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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

REPORT OF THE SELECT COMMITTEE ON THE INDIAN FINANCE
' -BILL, 1949.

We, the under‘signed‘, _members_of fhe. Saleat. Sommitiea. 4o, whick. e LRkl

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE).

Corrigendun

to the Report of the Select Committee on the Indian
Finance Bill, 1949, together with the Bill as
amended., A

At page 1 of the Bill, as amended by’ the
Select Committee, in the marginal heading to clause
4 of the Bill, read "Alteration of certain duties

of customs" for the words "Alteraiion~of;certa1n

toms",
New Delhi, ;- © W.N.KAUL,
The 26th Mareh. 1949, SECRETARY.

The Third Schedule.—In view of the reduction in the rates of super-tax on
incomes above Re. 1,50,000 we consider that some further relief  should Le
given to assessees in the lower income groups, and that this should take the

- formindicated iv paragraph A of Part I of the Third Sehodule. Tho effect of
“the: proposed amendments is to ruise the exemption limit for the levy of incorme.
tax from Rs. 8,000 to Rs. 8,500 in the cuse of every Hindu undivided farnily.

‘2. 'Che Bill was published in Part V of the Gazette of India, dated the &th
March, 1949.



OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE).

REPORT OF THE SELECT COMMITTEE ON THE INDIAN FINANCE
’ BILL, 1949.

We, the uniersigned, members of the Select Committee to which the Bill
to give .offeot to the financial proposals of the Central Government for the year
beginning on the first day of April, 1949, was referred, have considered the
Bill and have now the honour to submit this our Report, with the Bill as
omended by us annexed thereto.

lause 3.—While approving of this clause and the Iivst Schedule to the
Bill, we consider that where the sendey desires his letter to be sont by air muil,
and not by the usual method of transport convenient to (iovernment an addi-
tional air mail fee of half-an-anna per tola should be charged.

Clause 6.—No export duly is at present levied on Bimlipatam jute and
westa fibre, or munufactures thercof.  Bince it ix difficult to distinguish
between jute and mesta fibro thig involves a certuin amount of loss to revenue,
There -is also- no jumliﬁcntion for exempting these fibres and the munufuctures
of these fibres from export duty. The previous sanction of the Goveruor-
‘General having been obtained under the relevant provisions of the Govern-
ment of India Act, 1935, we have proposed in the new sub-clauses (¢) and (b)
of clause 6 the necessury amendments to Items Nos. 1 and 2 of the Second
Bchedule to the Indian Tariff Act, 1984.

Clause 7.—We have suggested u verbal amendment in item (i) of the
definition of “‘cloth’ proposed in sub-clause (e¢) of this clause.

Ciause 10.—We bave made an addition to sub-clause (I) to bring it into
line with the corresponding provision in clause (i) of the first proviso to
paragraph C. of Poert I1 of the Third Schedule to the Bill.

The Third Schedule.—In view of the reduction in the rates of super-tax on
incomes above Rs, 1,560,000 we consider that some further relief should be
given to assessees in the lower income groups, and that this should take the
. form indicated i1+ paragraph A of Part | of the Third Schodule. The effect of
+ the: proposed amendments is to ruise the excrmption limit for the levy of income-

tax from Rs. 8,000 to Bs. 8,500 in the case of cvery Hindu undivided family.

2. 'Che Bill was published in Part V of the Gazette of India, dated the &th
March, 1949,
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8. We think that the Bill has not been su nltered as to require circulabion
under Rule 49(5) of the Rules of Procedure und Conduct of Business, and we
recommend that it be passed as now amended.

B. R. AMBEDEAR

JOHN MATTHAI '
M. ANANTHASAYANAM AYYANGAR
*HIRDAY NATH KUNZRU

*T. A. RAMALINGAM CHETTIAR
*BISWANATH DAS
*R. K. SIDHVA.

SURENDRA MOHAN GHOSH

*N. G. RANGA

*R. N. GOENKA

*NAZIRUDDIN AHMAD

*M. L. GAUTAM

A. MASCARENE

*GOKULBHA1 DAULATRAM BHATT
*PRABHU DAYAL HIMATSINGKA
*HOMI MODY

+ *KHANDUBHAI K. DESAI

*3. V. KRISHNAMOORTHY RAO
*H. V. KAMATH

*BIKRAM LAL SONDHI

*KALA VENKATA RAO

ROHINI KUMAR CHAUDHURI

*K. HANUMANTHAIYA
*DISHBANDHU GUPTA.

New De1ui;
The 25th March, 1049.

*Subject to a Minute of Dissent.
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MINUTES OF DISSENT
I

in my opinion no case has been made out for the proposed incresse in the
postal rates. Neither the general finaucial position of the Govermment of India
nor the financial condition of the Posts and Telegraphs Department justifies in
it. I am therefore unable to support it.
H. N. KUNZRU.

New DEeLui;
The 25th March 1949.

: 1I
Difficult Financial Position

The Honourable Finance Minister in his masterly sunnnary has drawn
attention of the country to the vast and difficult problems that 1ndia had to face
soon after partition and our getting Freedom. To state briefly they are—the
great refugee problem unknown to history, the food crisis, the Kashmir War and
the Police Action in Hyderabad to which let me add also the unhelpful attitude
of Pakistan. These difficulties have gradually been deepened with the result
that our finances have been depleted in course of the postwar years. [ refer in
this connection to three important items, given below :—

1) .
g e o e
Our Oash Beourities in the Treasury . 30,30 (in lakhs) 595,09 124,78
1040-41
Opening Balance . . . . 186,82 (in lakhs) 475,28 162,89
Closing Balanoce . . . . 14,67 (in lakhs) 560,80 57,06

These figures clearly show that we are depleting our opening and closing
balances, as also, Cash and Securities held in our Treasury Account. Both
Mr. Shanmukham Chetty and Hon. Dr. Matthai, in their Budget speeches, have
given us little account of this staggering depletion. The opening balance for the
year 1949-50 of Rs. 162,99 crores is further reduced to the sum of Rs. 57,9 crores
by the end of the budget year.

Our budget, under the cirocumstances, can hardly be called balanced even if
recommendations of the Economic Committee are accepted in full. If infla-
tionary tendeuncies are to be combated by a balanced budget, this budget offers
little consolation.

Our picture of the depletion of our resources cannot be complete without a
reference to our dead weight debt which is increasing by leaps and bounds since
the war years. While in the pre-war year of 1088-39, it was 22908 crores, it
was lis. 86429 crores in 1948-49. Fortunately, it is estimated to come down to
815 49 crores in the budget for 1949-50. Both the Finance Ministers, Shri
Shanmukham Chetty and Hon. Dr. Mutthai, have offered no explanation and:
much less any solution, except the consolation that Britain and U.S.A. have
such far heavier burdens than what India has today. This, 1 shall say, is the
least convincing part of their budget speeches. All these make a strong plea for
more money for the centre. We are prepared to grant them the money demand-
ed, but fail to follow the process chosen in the Finance Bill.

Money demanded

Both under the Government of India Act, 1985 and also under Section 83 and
84 of the Adaptations,-it is not given to the Legislature to devise the ways and



¢
tnesns of taxation nor of expenditure. 'The legislature may refuse grants and

may call for stricter control, but the ways and means are always left to the
Executive and in this case to the Finance Minister.

It is well known that Mr. Liaquut Ali, the Finance Minister in his Budget
1947-48 pitted the entire commercial community against the Government and
himself safely migrated to Pakistan. A battle royal was fought. The budget for
1949-50 marks the significaut success of the business community. This was
becauge the Government was placed between the horns  of a  dilemma—uiz.,
whether they should have maximum taxation at the top level unknown to the
world, killing all incentives of private enterprise and itself storting state acti-
vities, or in the alternative, reduce texation to a desirable level. The second
alternative wag the only choice left to Government as 8 result of interual and
international conditions including the unhelpful attitude of labour. True it is
that the business community complain that the concession allowed in super
tax brings relief by Rs. 200 i all, for an individuai, on incomes of and below
1} lakhs of rupeées. It cannot however be denied that those of incomes of cver
13 lakhs do get a substantial benefit. Is it fair therefore to brand certain taxa-
tion proposuls as gifts to the Capitalists? However, I feel that more taxation is
poseible on the upper layer without taxing certain necessaries of the common
man. In this view of the question, T am not at all in favour of increase of
postal rates.

The Honourable the Finance Minister justifies enhanced postal rutes on the
ground of extension of moffussil postal services as also the conveniences-of air
mail service. Both these are no alternatives for the increase in the postal rates.
The Select Committee have restored the airmail sur-charge. Unless the reduc-
tion of postal rates also follows, the restoration of airmail surcharge by itself
will present the ridiculous spectacle of a Select Committee granting more than
what the Government themselves demanded.

My objections are equally strong and insistent on the question of excise duty
on medium and coarse cloth. Those could only be justified on the score of pro-
tection of the handloom industry and also of the Khadi. If this is the accepted
view of the Government, the small excise duty proposed on coarse and medium
mill cloth will be of little avail.

Joint Hindu family

No Hindu joint family js conceivable without, at least, two members living
jointly, Taxable incoma is now raised to Rs. 3,000 while that of Joint Hindu
family to Rs. 8,600. Our Muslim brethren, though live joint, are assessed on
their individual shares as tenants in common. Minimum justice demands that
the minimum taxable income of u Hindu joint family be fixed et Rs. 6,000 &
year on the basis of at least two member family, though two represent the
exception and more than two members in & family is the rule,

Tax on Capital gains

Abolition of the Tax on capital gains_is one which is hardly justifiable. This
was conceived by Mr. Rowlands, a British civilian and was accepted with full
knowledge of the foreign investments in India. Why should Republican India
proceed to abolish & Tax levied on cagital gaing during the Imperial Rule of
Great Britain? This will be a grave hindrance to any future programme of
nationalisation. Its immediate effect on all foreign investments is bound to be
serious. Foreign investers are left free to sell their properties at the maximnum
prices possible and thus create difficulties of trade balances and sccentuate
Dollar difficulties for India. '

BISWANATH DAS.
New DgLn1;

The 35th March 1949, (
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m
At the first mecting of the Select Committee the clause relating to postal

rates was possed us shown in the Bill after long discussion by an overwhelm-
ing majority,

To my surprise I learnt the subject was rcopened at yesterday's meeting
and the postal rates were materially changed. Owing to slight irdisposition
I was not able to attend yesterday’s morning meeting. Originally I was for
the reduction of post card to haif-an-anna as at present, but after getting

"assurance from the Communications Minister that the increase would enable

them to introduce new post offices in villages 1 agreed to the increase of nine
pies. Moreover in reply to a straight question to the Communications Minis-
ter whether the Department will carry increased number of muils by air,
whenever the air services run at present, he replied definitely that all such
mails will be carried by air and if the mail load is greater than the carrying
capacity of the air craft he will charter more planes and carry all such mails
by air. Despite this fact Select Committee have made material changes,
viz., post card nine pies, letters two unnas and one anna sur-charge if the
letter is to be carried by air. This completely changes the very basic pro-
posal mads by the Communications Minister. The majority members of the
Committee has not only increased the rates in post card but also in air mail
thus frustrating the object and future policy of the Government to carry all
mails by air.

R. K. SIDHVA.

New DgLHI;
The 25th March 1949.

v

Clause 8(1)(c)

We desire that this sub-clause should be omitted. We are not convinced
by the arguments put forward by the Finance Minister in support of the
abolition of the Capital Gains Tax in his Budget speech as well as before
the Select Committee that the yield from this Tax is only one crore of rupees
and therefore it could be abolishedq as the psychological gain derived from
such an action wculd be considerable. In our view this is not an adequate
reason for taking such a step. The results obtsined from the imposition of
a tax of this natur: can only be seen over a period of years. Right from the
time that this tax. was imposed, the vested interests in this country have
persistently carried on an agitation and this fact by itself has held up sales
and transfers of assots which is partly responsible for the low yield from this
tax. The tax being graduated from one anna to four annas in the rupee
with an exemption limit would not and should not by itself, in our view,
materially affect adversely investment by the public industrial undertakings,
as it leaves a Jarge area of any appreciation of such investment to go to the
benefit of the investor. With the promises held out by the Finance Minister
of liberal depreciation allowances in respect of industrial undertakings, we
feel that, other things being equal, the profits that would be earned by such
undertakings after five years from now would be considerable and would lead
to a material appreciation of the shares of industrial concern. The utility of
a tax of this naturc can only he judged as years roll on, and since the tax
was imposed two years back and it has come to be tolerated generally except-
ing for the egitation earried on by the powerfully entrenched vested interests,
wa feel that in the interests of social well being and justice it had better be
left as it is, Any encouragement to investment must be of a more direct
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nature like rebatos of incometax on the profits of new ventures over an initial
period of years, and not by the abolition of the Capital Gains Tax, which onl;;
seeks to rop off, for the benefit of the country only 6t to 25 por cent. o
the unearn.d oapital of the comparatively richer sections of our society.

KHANDURHAI K. DESAL
N. G. RANGA.

R. K. SIDHVA,

M. L. GAUTAM.

R. N. GOENEKA.

KALA VENKATA RAO.
H. V. KAMATH.

8. V. KRISHNAMOORTHY RAO.
‘K. HANUMANTHATYA.

New DBLHI;
The 25th {\_'!arch 1949.

———

v
The third Schedule parl ITA—Rates of Super-tar

We do not agree with the changes proposed in the rates of super-tax on the
wholly earned incomes and wholly unearned incomes. We would prefet  the
status quo to continue in regard to the rates of super-tax to be levied. We
understand that the benefits that would accrue to the assessees by the new
scheme would be confined to under 500 people and we cannot, therefore,\con-
sider of any justification for this step. 1t has been suggested that this .is the
firat step in the revision of direct taxation, and other measures of relief ought
to follow in later years. We can quite apprecinte that rates of direct taxation
cannot be kept unaltered for all time to come and that variation in these rates
so as to afford o surplus to be saved and invested should be provided but this
must. be done only ufter a careful investigation of the natiorml income and
personal income and expenditure of select types of persons. What we object
to is an ad hoc remission of more than two crores of rupees to less than 500
people, while indirect taxation vitally and adversely affecting consumption
standards of millions of people in the country is being undertaken by the Central
and Provincial governments all at once. Even from a psychological point of
view, this type of ad hoc benefit to a limited number of people is likely to do
a great deal of harm to the prestige of the government. We would suggest
that the variations in the rate of direct taxation should be postponed until
soientific investigation into the entire scheme of direct and indirect taxation
in the Central and Provincial fields is undertaken and a report thereon is made
available to the public.

KHANDUBHAT K. DESAT.
R. N. GOENKA.

M. L. GAUTAM.

K. HANUMANTHATYA.
KAT.A VENKATA RAO.
H. V. KAMATH.

8. V. KRISHNAMOORTHY RAO.
New Dermr;

The 25th March 1949,
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The question of taxing the Hindu undivided family as such has been hanging
fire for a very long time. Several Finance Ministers have recognised the
injustice and hardship involved in taxing the Hindu Undivided family as such,
but all of them postponed a decision of the question pending a reference to =a
Taxation Enquiry Committee to be appointed later. There is no knowing when
such a committee will be appointed. One of the ways in which relief camn he
given to the Hindu undivided family, pending a final solution of the question,
is that as in the case of the business profits tax and, prior to 1938, in the case of
super-tax, the exemption limit for the undivided Hindu family may be fixed

differently from what it is for the individual in the case of income-tax and
super-tax.

This will not satisfy those who are of opinion that the only solution of the
problem is that a Hindu undivided family should not be taxed as a unit but
we have suggested it in view of the fact that the Honourable the Finance
Minister has agreed to fix the limit of exemption a little higher in the case of
the Hindu undivided farmnily than what it is for an individual in the current year.
It appears to us that in case it is recognised that a difference in the exeraption
limit should be the proper method of giving immediate relief pending the final
solution of the question, the exemption limit in the case of Hindu undivided
family should not be less than twice the exemnption limit fixed for the individual
becanse no undivided Hindu family ecan consist of less than two members.

DESHBANDHU GUPTA.
M. T.. GAUTAM.
H. N. KUNZRU.
. V. KAMATH.
G. D. BHATT.
KALA VENKATA RAO.
NAZIRUDDIN AHMAD.
BIKRAM LAI, SONDHI.
T. A. RAMALINGAM CHETTIAR.
P. D. HIMATSINGKA,

New Drvmr;
The 25th March 1949,

I ngree with the above note. If necessary the relief given to those whose
income iz above Rs. 7.500 may he given up and the suggestions made above

adopted. )
T. A. RAMALINGAM CHETTIAR.
New DeLHI;
The 25th March 1949.

——————

Vi1

T sign the Report, subject to the following obﬂervations.‘ which embody t.he
views T placed before the Select Committee. :

!

1. While the Export Duty on cloth has been reduced to 10 per cent., it has
to be noted that Indian cloth is meeting with increasing competition in overseas
markets. Japanese.competition is growing and prices of British and American
goods are declining. Tt would be a pity if our export trade in cloth, which is
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of permanent value to the country and the Industry, were to bo hampered by
the Duty.

2. As regards tthe Excise Duty on cloth, 1 do not propose to repeat the
arguments which have been urged against it on innumerable oceasions. T
would only say that, if financinl considerations make the imposition of the Duty
imperative, the machinery for its enforcement should not be cumbrous and
inquisitorial in character. It is my view that a simpler form of levy is possible
and would meet all the requirements of the case. )

8. The relief proposed to be given by wuy of reduction of the Duty on
Aviation Spirit with a view to ussist Civil Aviation and to foster the develop-
ment of Flyng Clubs and the training of Indian Pilots is very meagre, and is
not likely to achieve the object in view. Against the proposed relief of 4} annas
per gallon must be set off the increase in price very recently notified by the Oil
Companies and the proposed enhancement of the duty on Motor Spirit, which
Air lines have to use in substantial quantities in connection with the various
motor services they have o provide for passengers and freight.

H. P. MODY.
New DsLHI;
The 25th March 1949.

vix

I am afraid I am unable to reconcile myself to the proposed increase in the
inland postal rates. This proposal no doubt fits into the general scheme of taxa-
tion envisaged in the Finance Bill which, by and large, affords relief to the
richer classes and imposes new and additional burdens on the lower middle and
the poorer classes who comprise over ninety per cent of our population. This is
hardly what was expected of the first Parliament of free India and it augurs ill
for the future.

2, The increase in postal rates is sought to be justified by the promise to carry
mails by air as far as possible. In effect this will mean that one pays more for the
pleasure of uncertainty, and for n very dubious advantage, considering that civil
aviation in India is still in ite infancy, not even all cities and towns are linked by
air, and Government’s assurance extends to the transport by air of only 25 per
cent to 50 per cent of mails, for the present. It will be more or less a lottery on &
wide scale., and whoever is lucky will have his letter or card gent by air, even
though he may personally be content with sending it in the ordinary way by sur-
face mail. The cost of production of a posteard is a little over 2 pies, and though
service and handling charges may be 6 or 7 pieg as stated by the Communica-
tions Minister, T do not think that it iy any justification for the proposed en-
hancement on the postcard rate. (The increase in the letter rate is, a fortiori,
unwarranted). 8ervice and handling charges are, T suppose, common to postal
Services all over the world; and T am not sure that a comparison of postal rates
in the U. K. and the U. 8. A., when due allowance is made for the higher per
capita income and the higher standard of living in those countries. will justifv
the increase here. I am therefore of opinion that the existing inland postal
rates for posteards as well as letters should continue unchanged. If at all it were
necessary to tap a fresh source of revenue in this field, T would not have felt the
slightest qualm of conscience had the surcharge on airmail letters been increased
from one anna to six pice or even two annas, and the surcharge on postcards
from half an anna to one anna. When all is said and done, the marginal utility
of '1-pice or 2 pice for the poorer and lower-middle classes is far higher than that
of four or six pice for the urban upper middle class and business and trading

rections of the community, who stand to benefit materially by the aerial con-
veyance of their corresponderice. Tn my judgment therefore there is no case
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whatever for the proposed incresse in inland postage rates. 1 apprehend, on the

contrary, that this measure will only provide another handle to those who are
‘already busy formenting discontent and inciting disaffection in the land.

8. Further 1 cannot agres to any reduction of the supertax rate for unearned
income, and so far as eurned income is concerned, s little legs relief, if at all,
might have been adequate in the circumstances. Nor can 1 contemplate the
abolition of the Capital Gains tax with equanimity. I see that the financial
proposals in this regard have been made in the hope of stimulating saving and
investment. None will be happier than 1 if that hope will come to fruition, but
1 shall not be surprised if that hope too is blagted. I am convinced that for deal-
ing with the economic malaise with which we are beset today, more drastic and
radical methods are necessary.

4. It would appear that the new und additional burdens have been imposed
in order to balance the budget. 1 am however constrained to stute that, while
on the one hand one or two reliefs in direct taxation are not wholly called for,
some additional burdens imposed on the poorer sections of the community with
a view to converting the prospective deficit into  small surplus, might have
been avoided or at least suitably altered, had the Finance Minister not been
swayed by the shibboleth of a surplus budget. 1t is more than likely that a
little deficit, even if left uncovered, might be made up by unexpected windfalls
in revenue, as happened last years. In any event, while I agree that balancing
the national budget, even at expense of unbaluncing the domestic budget of
millions, hus been a sucrosanct canon of orthodox finance, yet I feel that the
age in which we live is an age of revolutionary economics, an age that demands
other methods, other remedies, other canons. 1f we do not realize this betimes,
the future may show that the fight against inflation, aguinst want and poverty,

has been fought in vain.
H. V. KAMATH.
NEw DeLmi;
The 26th March 1949.



(As AMENDED BY TH® SELBECT COMMITILE )

(Words eidelined or underlined indicate the amendments suggested by the Seleot Committee;
agterssks indicate omsssions)

A
BILL

to gsve effect to the financsal propesals of the Centrul Government for the yeur beginning on the
first day of April, 1949.

WHEREAS it is expedient to discontinue the duty on salt,
to fix maximum. rates of postage under the Indian Post Office
VIof 1898. Aot, 1898, to alter certain duties on customs and excise, to levy
ocertain additional duties of customs and excise, to fix rates of,
and make certain provisions relating to, income-tax and
super-tax, and to continue, for a period of one year, the tax imposed
XXI of 1947, by the Business Profits Tax Act, 1947;

It is hereby enacted as follows :—

.X. (1) This Act may be called the Indisn Finance Act, 1949, Bhort title amd
‘ (8) Tt extends to all the Provinces of India. sxtent.
| 2. For the year beginning on the 1st day of April, 1949, no piscontinuance
; duty shall be levied on salt manufactured in, or imported by sea, of salt duty.
or by land into, the Provinces of India.
. 8. For the year beginning on the 1st day of Apeil, 1049, the Inland  postage
Schedule contained in the First Schedule to this Act, shall be inser- Fates.
VI of 1898. ted in the Tndian Post Office Act, 1898, as the First Schedule to
thdat Act.

XXXIT o f 4. In the First Schedule to the Indian Tariff Act, 1034 :—  Alteration of ovr-
1984. tain . 1.

(a) in Item No. 9(5), for the enfry in the fourth column, the tome:
entry “Seven annas and six pies per lb.” shall be substituted, and
for the entry in the sixth column, the entry “Seven annas per 1b.”
shall be substituted ; ‘

(b) in Item No. 24, for the entry in the fourth column, the
entry ‘“Rs. 16-4-0 per 1b.” shall be substituted ;

(¢) in. Item No. 24(1), for the entry in the. fourth column, the
entry “37}4 per cent. ad valorem plua Ra. 15-10.0 pex 1b.” shall be
substituted ;

(d) in Item No. 24(2), for the entry in the fourth ocolumn,
the entry “374 per cent. ad valorem phis Re. 39-1-0 per thousand
or Rs. 15-10-0 per lb. whichever is higher”” shall be substituted;

(e) for Item No. 28(14), the following Item shall be substituted;

namely :—

“28 (14) Toilet Requisites: Revenue 37§ per ceat, ... e IR
not otherwise ad valorem.
speoified

f) in each of the Items Nos. 34(3), 51, 61(8), 61(9), 78,
82(1) and 85(1), for the entry in the fourth column, the entry
“ 75 per cent. ad valorem’ shall be substituted ;

(¢) in each of the Items Nos. 44, 45, 60, 71(2) and 71(3), for
the entry in the fourth colugan, the entry ‘374 per cent. ad valorem’"
shall be substituted: ;



(h) after Itein No. 60(5), the following Item shall be inserted,
nanely —

+g0(6) Sheot and plate Revenue 45 per cent. L2
glasa ’ ad valorem.

(¢) in Item No. 73(2), the words “flash lights” shall be omitted;
(§) after Item No. 73(13), the following Item shall be inserted,
namely :— <

“78 (14) Flashb lights Revenus . 37}dper cent. v’
ad valorem.

(k) in Item No. 77, the words “includi hotographic”
shall be omitted ; and Aing photogrep

(1) after Ttem No. 77(4), the following Ttem shall be inserted,

namely —

77 (5) Photographic  Preferential 45 per cent. 33 per ... LN
instruments, Revenue  ad valorem. cent. ad " ‘
apparatus - valorem.
and app-
liances.

Additional duties 5. When any goods chargeable with a duty of customs under
of oustoms. the First Schedule to the Indian Tariff Aot, 1834, or under that XXXII of
8chedule read with any notification of the Central Government for 1934
the time being in foroe, are assessed to duty, there shall, up to
the 31st day of March, 1950, be levied and collected as an addition-
to, and in the same manner as, the total amount so chargeable—

(a) a sum equal to such amount, in the case of goods comprised
in Ttems Nos. 22 (2) and 22 (4) ; .

() a sum equal to one-half of such amount, in the case of
goods comprised in Items Nos. 48, 48(1), 48(2), 48(4), 48(5),
48(6), 48(7), 48(8), 48(10) and 51(2);

(¢c) a sum equal to two-fifths of such amount, in the case of
goods comprised in Items Nos. 47(2), 59(2), 59(4) and 69 (5) ;
and o '

(d) & sum equal to one-fifth of such amount, in the case of
goods comprised in any Item of the said Schedule other than those
specified in clause (a), (b) or (c) of this section or in the Second
Schedule to this Act :

Provided that in the case of goods comprised in Items Nos. 48
to 48(10), botb inclusive, if the duty of excise for the time being
leviable on like goods exceeds the sum of— '

(¢) the duty of customs chargeable under the First Schedule
to the Indian Tariff Act, 1934, or under that' Schedule
read with any notification of the Central Government
for the time being in force, and

(s5) the additional duty of oustoms chargeable under claunse
(b) or (d) of this section,

there shall, up to the 31st day of March, 1950, be levied and
collected as a further addition to, and in the same manner as,
the duties of customs so chargeable an amount equal to the afore-
said exoess. ' : .

Lmposition and ul. 6. In the Second So_heduie to the Indian Tariff Act, 1934,—. xlxxn of

"“'“t“’“du“. e:"’t‘““ . (a) iu Ttem No. 1, for the words and brackets “Raw Juto vie.
expors duies. (other than Bimlipatam jute)” in the entry in the second column, :*

the words and brackets ‘‘Raw Jute (including Bimlipatam jute..

and mesta fibre)” shall be substituted ;

‘
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(b) in tem No. 2, for the wofds and brackets ‘‘Jute manufac-
tures :(other than of Bimlipatam jute)”’, in the entry im th
seoond column, the words and brackets ‘“‘Jute manufactures (ins
cluding manufactures of Bimlipatam jute and of mesta fibre” shall
be substituted ; o

¢) -in Item No. 8, for the entry in the third column, the entry
“10 'per cent. ad valorem” shall be substituted ;

(d) Items Nos. 8 and 9 shall be omitted ; and.

_(e) after Item No. 7, the following Item shall beinserted,

namely :—

8. Cigarettes, cigars and cheroots 15 per cent.
ad valorem.".
7. In the First Schedule to the Central Excises and Salt Aot, Imposition and
1944,— alteration of cer-

(@) in Item No. 2, for sub-items (1) and (2), the following shall :;2.:““‘ of

be substituted, namely:—
“(1) Matoches, in boxes containing 60 matohes on an average,
if manufactured in a factory whose output—
(¥) exceeds five hundrdd thousand gross of  Three rupees

boxes per year, gross of boxes.
(4%) does not exceed five hundred thousand  Two rupees fifteen
‘grons of boxes per year, but exceeds one annas and three
hundred gross of boxes per day. ies per gross of
oXes,
($48) does not exceed ona hundred gross of Two rupees and
boxes per day. fourteen  annas

per gross of boxes.

(2) Matches, in boxes containing 40 matochés on an average,
if manufactured in a factory whose output—

(4) exceeds five hundred thousand gross of Two rupees per gross

boxes per year. of boxes.

(¢6) does not exceed five hundred thousand  One rupee - fifteen
gross of boxes per year but exceeds one annas and six pies
hundred gross of boxes per day. per gross of boxes.

(#¢4) does not exceed one hundred gross of One  rupee and

boxes per day. fiftéen annas per

gross of boxes.";

(b) in Item No. 4, for the entry in the third column, the entry
“Fifteen anunas ver imperial gallon” shall be substituted ;

(c) in Item No. 8, for the entry in the third column against
sub-item (1), the entry “Three rupees and twelve annas per cwt.”
shall be substituted ;

(d) for Item No. 10, the following Item shall be substituted,
namely :— ‘

- «10. TYRES—

‘Tyre’ means & Pneumatic tyre in the manufacture
ot which rubber is used, and includes the inner
tube and the outer cover of such & tyre. -

(1) Tyres for moter vehiclos .. . . 30 per pent.
ad valorem.

(2)..All other tyres . 15 per cent.
ad valorem,”

and
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{e) Item No. 12 inserted by section 2 of the Central Excises 3 of 1040 .

snd Salt (Amendiment) Ordinance, 1948, shall be omitted, and the
tdlowiug.it_o!m inserted in lieu thereof, namely :—

“12, COLOTH—

‘Clo¢h'means any typeof cloth manufactured sither wholly from cotton
or partly from cotton and partly from any other ruateriul, bus
does not include— - i
(3) ready made clothing other than dhoties and sarees ;

(%) bosiery § ﬂ

(¢94) leather oloth and inferior or imitation leather oloth ordinarily
used in book-binding ;

($v) tracing paper 3

(v) cloth manufactured partly from cotton and partly from wool
and containing 40 per cent. or mere of wool ‘by weight ;

(vs) rubberised or synthetic waterproof fabrics whether single-
textured or double-textured ; and :

(vit) hand-loom cloth.

(1) Superfine aloth—
that is to say, cloth in which tshecount of warp Twenty-five pe
g:m {whether single or folded) is 48s or oent. ad valorem.
er.
(2) Fine cloth—

, that is to say, cloth in which the count of warp Bix and one-fourth
: *  yarn (whether single or folded) is 858 or  per cent. ad valo-
finer but does not exceed 47s. rem.

(%) Mediuma aloth—

that is to say, oloth in which the count of warp Three pies per yard.
yarn (whether single or folded) is 178 or
finer but does not-excesd 348, , :

(4) Coarse cloth—

that is to say, all other cloth in which the count Three pies per yard.'”
. of warp yarn (whether single or folded)
does not exceed 16s.

Amendmens of Act 8. (I) The following amendments shall be made in the Indian
X1 of 1922, Income-tax Act, 1922 (hereafter in this Act referred to as ‘“‘the
Income-tax Act”), namely :—

(a) for clause (6) of seotion 2, the following clause shall be-
substituted, namely :—

“(6) ‘company’ means—
(#) any Indian company, or

(¢ any association, whether incorporated or not and
whether Indian or non-Indian, whioch is or was aeses-
sable, or was assessed, as a company for the assess-
ment for the year ending on the 31st day of March,
1948, or which is declared by general or special order
of the Central Board of Revenue to be & company for
the purposes of this Act’’ ;

(b) in the last proviso to clause (64) of section 2, after the

Sgures “1946”, the words and figures ‘“‘or after the 318" day of
March, 1948 shall be inserted ; and
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KX of 1948.

i
{(¢) in sub-siotioni (1) of section 12B, after the ﬂgur,es".'lm;;i,

the words and figures “‘and before the 1st day of April, 1948” sh
be inserted.

(2) The amendment made by clause (@) of sub-section (I)

b

shall be deemed to be operative so as to apply in relation to all

assessments subsequent to the assessment for the year ending on
the 3lst day of March, 1948, whether such assessments have, or
have not. been made before the commencement of this Act.

9. (1) Subject to the provisions of sub-sections (3), (4), (5)
and (6), for the year beginning on the lst day of April, 1949,—

(@) income-tax shall be charged at the rates specified in
Part I of the third Schedule, and

(b) rates of super-tax shall, for the purposes of section
66 of the Income-tax Act, be those specified in Part II of the Third
Schedule.

(2) In making any assessment for the year ending on the 31st
day of March, 1950, there shall be deducted from the total income
of an assessee, in accordance with the provisions of section 15A of
the Income-tax Act, an amount equal to one-fifth of the earned
income, if any, included in his total income, but not exceeding in
any case four thousand rupees.

(3) In making any assessment for the year ending on the 31st
day of March, 1950,—

(a) where the total income of an assessee, not being a
company, includes any income chargeable - under the
head ‘‘Salaries” as reduced by the deduction for earn-
ed income appropriate thereto, or any income charge-
able under the head “Interest on securities”, or any
income from dividends in respect of whioh be is deemed
under section 49B of the Income-tax Ag¢t to have paid
income-tax imposed in British India, the income-tax
payable by the asseasee on that part of his total income
which consists of such inelusions shall be -an amount
bearing to the total amount of income-tax payable
acoording to the rates applicable under the operation
of the Indian Finance Act, 1948, on his total income
the same proportion as the amount of such inclusions
bears to his total income ;

{b) where the total inoome of an assessee, not being: & oom-
pamy, includes any income chatgeable under the head
“Salaries”’ on which super-tax has been or might haveé
‘been deducted under the provisions of sub-sectior (2)

of section 18 of the Income-tax Act, the super-tax pay-
able by the assessee on that portion of his total income
which eonsists of such ificlysion shall be an amount
beating to thé total amount of super-tax payable, acoord-

thg to thie tates applicable under the operation of thg
Indisn Finance Act, 1948, on his totgl.!qmme th,enqqi@
propottioh &é the amoynt of such inclusion beirs &

Inoome.tax and
Super-tax.
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(4) In making any assessment for the year ending on the 31st
day of Maroh, 1960, where the total income of an assessee consists
pa.rtly of earned income and partly of unearned income, the super-

tax payable by him shall be—

‘s) on that part of the earned income chargeable under the
head “‘Salaries” to which clause (b) of sub-section (3)
applies, the amount of super-tax computed in accord-
ance with the provisions of that sub-section, plus

(st) on the remainder of the earned income, the amount
which bears to the total amount of super-tax whioch
would have been payable on his total income had it
consisted wholly of earned income the same proportion
as such remainder bears to his total income, plus

(131) on the unearned income, the amount which bears to
the total amount of super-tax which would have been
payable on his total income had it consisted wholly of
unearned income the same proportion as the unearned
income bears to his total income.

(5) In making any assessment for the year ending on the 31st
day of March, 1950,—

(a) where the total income of a company includes any
profits and gains from life insurance business, the super-
tax otherwise payable by the company on the whole of
such total income shall be reduced by an amount which
bears to that super-tax the same proportion as the
amount of such inclusion bears to its total income or
by an amount computed at the rate of two annas in
the rupee on the amount of such inclusion, whichever
is less;

(b) where the total income of an assessee, not being a
company, includes any profits and gains from life in-
suranoce business, the income:tax and super-tax payable
by the assessee on that part of his total income which
oonsists of such inclusion shall be an amount bearing
to the total amount of such taxes payable according
to the rates applicable under the operation of the Indian
Finanoce Aot, 1942, on his total income the same propor-
tion as the amount of such inclusion bears to his total
income, so however that the aggregate of the taxes so

XII of 1942

computed in respect of such inclusion shall not in any

case exceed thie amount of tax payable on such inclu-
sion at the rate of five annas in the rupee.

-(6) In oases to which seotion 17 of the Income-tax Act applies,
the tax chargeable shall be determined as provided in that section,
but with reference to the rates imposed by sub-section (I), and in
socordance, where a.pphouble, with the provisions of sub-sections
(3), (4) and (5) of this section.

. (7) For the purposes of making any deduction of income-tax
in the year beginning on the 1st day of April, 1949, under sub-
section (2) or sub-section (B) of seotlon 18 of the Inoome-to.x Aet

m any earned income chargeable under the bead “‘Salaries”,
the estimated total income of the assessee under this,head shall,
in computing the income-tax to be deducted, be reduced by an
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amount equal to one-fifth of such earned income, but not exceed-
ing in any case four thousand rupees ; but no abatement shall be
allowed by the person responsible for paying the salary in respeoct
of any donations made by the assessee to which section 16B of the
Income-tax Act is or may be applicable.

(8) For the purposes of this section and of the rates of tax im-
posed thereby, the expression ‘“‘total income’’ means total income as
determined for the purposes of income-tax or super-tax, as the case
may be, in accordance with the provisions of the Income-tax Aot,
and the expression “earned income” has the meaning assigned
to it in clause (64A4) of section 2 of that Act.

10. () Notwithstanding anything ocontained in sub-section Re-asscesment of

(I) of section 9 of, or paragraph D of Part II of the Second :‘;‘P::;:‘ eﬂa';; com

XX of 1948, SBohedule to, the Indian Finance Act, 1948, the rate -of super-tax
for the purposes of section 55 of the Income-tax Act and for the
year beginning on the 1st day of April, 1948, shall be four annas
per rupee of the total income in the case of any company
not entitled to the rebate allowed by the proviso to paragraph
D of Part II of the Second Schedule to the Indian Finance
Act, 1948, unless it was —

(¢) a public company whose shares were offered for sale in a
recognised Stock Exchange at any time during the previous
year, or

(b) a company all of whose shares were held at the end of the
previous year by one or more such public companies as aforesaid

(2) For the purposes of * * * gub-section (I), a com-
pany shall be deemed to be a public company only if it is neither
a private company within the meaning of the Indian Companies
VII of 1918, Act, 1913, nor & company in which shares carrying more than
fifty per cent. of the total voting power were, at any time during
the previous year, held or controlled by less than six persons,

(3) Where the assessment for the year beginning on the lst
day of April, 1848, has been made before the commencement of
this Act in respect of any company to which sub-section (I) of
this section applies, it shall be revised by the Income-tax Officer
so a8 to give effect to the provisions of that sub-section.

11. (7) In sub-clause (a) of oclause (4) of section 2 of the Business Profite
XXI of 1047. Business Profits Tax Act, 1847, for the figures *“ 19048 " the figures Tox.

‘“ 1949 ” shall be substituted.

(2) The tax imposed by section 4 of the said Aot shall, in res-
pect of aniy chargeable accounting period beginning after the
31st day of March, 1948, be an amount equal to 10 per cent. of
the taxable profits.

(3) For the purposes of the said Act, * abatement ” shall
mean, in respect of any chargeable acoounting period beginning
after the 31st day of March, 1948, & sum which bears—

(@) in the case of & company not being a company
deemed for the purposes of section 9 of the said Aot to E:no
firm, to s sum equal to six per oent. of the ocapital of the

the

PPV
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8 )
company on the first day of the said period, comﬁuted in acoor.
dauce with Schedule I to the said Act, or two lakhs of rupees,
whichever is greater, or '

(b) in any other case, to two lakhs of rupees,

the same proportion asthe said period bears to the period of
one year.

12. The Indian Tariff (Amendment) Ordinance, 1948, and the XXXII1 of
Central Excises and Salt (Amendment) Ordinance, 1949, are Im“'
of 104y,
hereby repealed.



(AN 9
THE #IRST 8CHEDULE
. .- {(See saction 3.)
€1 of 1898. Schedule to be tnaerted in the Indian Post QOffice, Act, 1898.
« THE FIRST SCHEDULE

INLAND PosTac® RaTms
{Ses -section 7.)

Letiore
For & weight not exoeeding one tola . . . . . . + Two annas.
For every tola, or fraction thereof, exceeding one tola . . » One anna.
Postcards
Single . . . . . . . Nine pies.
Reply .« « . . . . Oneandahalfauni-
Book, Paitern and S8ample Fackets

For the first ive tolas or fraction thercof . . . . . Nine pies.
For every additional two and a half toles, or fraction thereof, in czcess

of five tolas . . . . . . . . .. . ‘Three pies.

Registered N ewspapers

For & weight not exaeeding ten tolas . . . . . . + Three piea.
For a waight exaeeding ten tolas and not éxcepding, {menty tolas . Bix pies.

For every twenty tolas, or fraction thercof, exceeding twenty tolas . Bix pies.

In the oase of more than one copy of the same issue of a registered news.
paper being carried in the same packet—

For a weight not exceeding ten tolas . ', : . . . Bix pies.
For every additional five tolas, or fraction thereof, in excees of ten Three pies.
tolas :
Provided that such paocket shall not be delivered at any sc\ldrﬁliee'l resi-
dence but shall be given to a recognised agent at the post office :
Paroels
Six annaa.

For a weight not exoeeding forty tolae . . . . . .
For every forty tolas, or fraction thereof, exceeding forty tolas . . Bix annas”
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THE SECOND SCHEDULE

(See section 5.)
Goods on which additional duly of customs s not leviable.

A. Goods comprised in the following Items of the First
Schedule to the Indian Tariff Act, 1934, namely :(— XXXI1 o1

1934.

2, 4, 4(1), 4(3), 4(4), 4(5), 7(1), 8(1), 8(2), 8(3), 8(4), 8(5), 9(3),
9(5), 9(6), 9(7), 11(4), 11(5), 12(6), 13(4), 13(8), 13(9), 15, 15(5),
15(9), 15(10), 15(11), 15(12), 16, 16(1), 16(3), 20(1), 20(2), 20(3),
20(4), 20(6), 20(6), 20(7), 20(8), 20(9), 21(3), 21(4), 21(5), 21(6),
21(7), 21(8), 21(9), 22(3), 22(5), 24, 24(1), 24(2), 24(3), 25(1), 27(1),
27(2), 27(3), 27(4), 27(6), 27(6), 27(9), 28, 28(8), 28(14), 28(15),
28(18), 28(17), 28(18), 28(19), 28(20), 28(21), 28(22), 28(23), 28(24),
28(25), 28(26), 28(27), 28(28), 28(29), 28(30), 29, 29(1), 30, 30(1),
30(2), 30(9), 30(10), 30(11), 30(12), 30(13), 31(4), 34(3), 40(4),
40(5), 40(6), 40(7), 43, 44, 44(1), 45, 45(3), 46(3), 49, 49(2), 51,
52(4), 53(2), 85, 65(1), b55(2), b5(3), 60, 60(2), 60(3), 60(4),
60(5), 60(8), 61(2), 61(3), 61(8), 81(9), 61(11), 62(1), 62(2), 63(30),
63(31), 63(32), 63(33), 63(34), 63(35), 64, 64(3), 64(4), 65, 67, 67(1),
67(2), 68, 68(2), 69(2), 70, 70(1), 70(2), 70(3), 70(4), T0(5), T0(6), .
70(9), 71(2), 71(3), 71(7), 71(8), 71(9), 71(10), 72, 72(1), 72(2),
72(3), 72(4), 72(5), 72(11), 72(12), 72(13), 72(14), 72(15), 72(186),
72(17), 72(18), 712(19), 72(20), 72(21), 72(22), 72(23), 72(24),
72(25), 72(28), 72(27), 72(28), 73(2), 73(4), 73(7), 73(8), 73(9),
73(10), 73(11), 73(12), 73(13), 73(14), 74(2), 74(4), 75(1), 75(5),
75(8), 75(7), 15(8), T1(2), 77(4), 71(6), 78, T8(1), 19, 82(1), 84,
84(1), 85(1).

B. Goods comprised in the following Items of the First Sche-
dule to the Indian Tariff Act, 1934, when the Customs.Collector
is satisfied that such goods are the produce or manufacture of
Burma, namely :—

No. 7 (potatoes and onions only) and Nos. 9, 9(3), 13(2), 17
and 34(4) (a).
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THE THIRD SCHEDULE

(See section 9.)
Parr 1
Rates of Income-tax

A. In the case of every individual, Hindu undivided family,.

unregistered firm and other association of persons, not being a.
case to which paragraph B or C of this Part applies—

Rate .
1. On the first Rs. 1,500 of total income . . Nil.
2. On the next Rs. 3,600 of total inoome . . Nine pies in the
rupee.
3. On the next Rs. 5,000 of total incorre . . . One anna and nine
pies in the rupee.
4. On the next Ras. 5,000 of total income . . . Three and a half
annas in the rupee.
5. On the bslance of totul income . . . . Five annag in the
rupees

Provided that—
(1) no income-tax shall be payable on a total income
which, before deduction of the allowance, if any, for earned
income, does not exceed the limit specified below ;

(s7) the income-tax payable shall in no case exceed half
the amount by which the total income (before deduction of
the said allowance, if any, for earned income) exoeeds
the said limit ; ’

* (#4%) the income-tax payable on the total income as re-
duced by the allowance for earned income shall not exceed

either—
(2) & sum bearing to half the amount by which the

total income (before deduction of the allowance for earned
income) exceeds the gaid limit the same proportion
as such reduced total income bears tothe unreduced
total income, or
. (b) the income-tax payable on the income so reduced
at the rates herein specified,— ,
whichever is less,
The limit referred to in the above proviso shall be Rs, 8,500 iny.

the case of every Hindu undivided family, and Rs. 3,000 in every}’

other oase.
B. In the case of every company—
Rate
On the whole of total income. .. . Five annas in the
rupee :

¥

XIT of 1988, ¢

" Provided that in the case of an Indian company-—

(¢) where the total income, as reduced by seven annas in.
therupee and by the amount, if any, exempt from income-
tex, exceeds the amount of any dividends (including dividends
payable at a fixed rate) declared in respect of the whole or
part of the previous year for the assessment for the year
ending on the 3lst day of March, 1950, and no order has.
been made under sub-saection (I) of seetion 23A of the Income-
téx 'Act, a rebate shall be allowed at the rate of one anna-
per rupee on the amount of such excess ;
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(#¢) where the amount of dividends referred to in clause (¢)
above cxceeds the total income as reduced by seven annas
in the rupee and by the amount, if any, exempt from
income-tax, there shall be charged on the total income an
additional income-tax equal to the sum, if any, by which
the aggregate amount of income-tax actually borne
by such excess (hereinafter referred to as ‘ the excess
dividend ') falls short of the amount calculated at the rate
.of five annas per rupee on the excess dividend.

. For the purposes of the above proviso, the expression
“dividend * shall have the mcaning assigned to it in
.clause (64) of section 2 of the Income-tax Act, but
any distribution included in that expression, made durin,
the year ending on the 31st day of March, 1950, shall be
deemed to be a dividend declared in respect of the whole
or part of the previous year.

For the purposes of clause (it) of the above proviso, the
aggregate amount of income-tax actually borne by the
-excess tividend shall be determined as follows :—

(¢) the excess dividend shall be deemed to-be out of
the whole or such portion of the undistributed profits
of one or more years immediately preceding the previous
vear as would be just sufficient to cover the amount of
the excess dividend and as have not likewise been taken
into account to cover an exocess dividend of a preceding
year ;

(¢f) such portion of the excess dividend as is
deemed to be out of the undistributed profits of .each of
the said years shall be deemed tc have borne tax,—

{a) if an order has been made under sub-
seotion (I) of section 23A of the Income-tax. Act,
in respect of the undistributed profits of that year,
at the rate of five annas in the rupee, and

() in respeot of any other year, at the rate
applicable to the total income of the company,
for that year reduced by the rate at which rebate,
if any, was allowed onthe wundistributed profits.

* Tof 1838.

C. In the case of evéry local authority and in évery case in °

which, under the provisions of the Income-tax: Act, inoomwe-tax
is to be charged. at the maximum rate— Rato
ale,
‘On the whole of total income . . . Five annas in the
rupee. :
Parr IT

Rates of Super-tax
A. In the case of every indjvidual, Hindu undanded. family,
mmmd firm and other assooti'atli:i);; 12: 1_;;ersous,_ not heing a case
‘  this T .
to any other paragraph o Rate, it‘il:}:gmo Rate, i fncome
wholly sarned whally ansarned

1. Onthe first Rs. 265,000 of total income  Nil Nil
2. On the next Res. 15,000 of total ) )
‘inpome . . . . Two angas in. Threé 4tinas in
' ‘the rupee. " thaitiipes,
3. Onthe next Re. 15,000 of totel : " ‘
inoeme: . Gt e . Threesnnesin. . Four and, s balf .:

the rupee.. . m » the
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Rate, if jnoome  Rate, if inoome
e , wholly earned  whdlly unearned
" 'On the next Ra. 15,000 of total

invome Five annas in -Six annas in the-
. the rupee, rupee.
8. On the nemt Re:. 15,000 of total Six annas in Seven annhas in
income. the rupee. ‘the ruped.
6. On the muxt Rs. 15,000 of totel Bix and & half Eight annas in.
income. ‘annes in the  therTupee.
rupee.
7. On the next Ra, 50,000 of totalin- Sevep annes in Nine annas in.
_come, , the rupee. the rupes.
8. On the next Rs. 1,00,000 of total Eight annas in- Nine anda half’
income. the rupee. apnas in  the
rupee.
9. On the next Rs. 1,00,000 of total Eight and & half Ten annas in
inocotne. annas in the ‘the rupee.
rupee.
10. Ou the balance of total income , Nine anpes in Ten sanesin the:
the rupee. rupee.
B. In the cage of every local authority—
Rate

On the whole of totalincome .. Two snnas in the Mpse.

C. In the case of an association of persons being a co-operative:

gociety (other than the Sanikatta Saltowners’ Society in the-

Bombay Province) for the time being registered under the Co..

11of 19012, operative Societies Aot, 1912, or under an Aot of a Provincial Legis.
lature governing the registration of co-operative societies—

Rate
1. On the first Rs. 25,000 of total income . Nil.
2. On the balance of total income . +« Two annas in the
rupee.
D. In the case of every company—
Rate .
On the whole of total income . . . Four annas in the
rupee :

Provided that—

(¢) a rebate at the rate of three annas per rupee of the totak
jnoome shall be allowed in the case of any company which—

(a) in respeot of its profits liable to tax under the Income-
XIof 1922, tax Act for the year ending on the 31st day of March, 1950,
has made the prescribed arrangements for the declaration
and payment in the Provinces of the dividend payable out of
such prouts and for the deduction of super-tax from dividends
in accordance with the provisions of sub-section (3D) or (3E)
of section 18 of that Act, and

(b) is a public company with total income not exceeding
> Rs. 25,000 ;

(%) a rebate at the rate of two annas per rupee of the total
income ahall be allowed in the case of any company which satisfies
condition (@), but not condition (b), of the preceding clause; and
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(¢%5) & rebate at the rate of one anna per rupee of the total
iinoome shall be sllowed in the case of any company which, not
‘being entitled to a rebate under either of the preceding clauses, is—

(a) & public - company whose shares were offered for
sale in a recognised stock exchange at any:time dunng the
.previous year, or

(b) a company all of whose shares were held at the end
of the previous year by one or more such public companies
ag aforesaid:

Provided further that the super-tax payable by a company
the total income of which exceeds Rs. 25,000 shall not exceed
‘the aggregate of—

_(a) the super-tax which would have been payable by the
oompany if its total income had been Rs. 25,000, and

(b) half the amount by which its total income exceeds

Rs. 25,000.

Ezplanation.—For the purposes of this paragraph of this
Part, a company shall be deemed to be a public company only if
it is neither & private company within the meaning of the Indian
<Companies Act, 1913, nor & company in which shares carrying more VII of 1918,
than fifty per cent. of the total voting power were, 8t any time

during the previous year, held or controlled by less than snx persons



THE CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

BILL

to give effect to the financial proposals of the Central Government
for the year beginning on the first day of April, 1949,

The Governor-General has, under sub-section (1) of section 37
of the Governmnnt of India Act, 1935, recommended the moving,
and under sub-section (1) of section 141 of the said Act, given his
previous sanction to the moving, of the amendments. to clause
6 of this Bill in the Constituent Assembly of India (Legislative).

M. N. KAUL,
Secretary,
Constituent Assembly of India (Legislative),

. (As amended by the Select Commitiee)
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